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ACTION TAKEN REPORT IN COMPLIANCE WITH
THE ORDER DATED 08-02-2023 NATIONAL GREEN

TRIBUNAL

Srno | Points Reply/Action taken/Compliance
of
Report

1 32 As it is the description about shri Gangotri Dham hence

no comments are needed.

2 3.2.1 (i) | Nagar panchayat Gangotri, Uttarkashi is authorized
of page | agency for solid/plastic waste management in Gangotri
no17 | Nagar Panchayat Area and for Gangotri -Gaumukh trek

route Gangotri National Park authority is responsible for
solid waste management and sanitation. They are
adequately supported by District Administration, Police,
Veterinary  Department and other concerned
departments.

3 3.2.1 In compliance, Gangotri National Park authority
(if) of | conducts special cleanliness campaigns and public
page no | awareness campaigns time to time with the help of
17 concerned stakeholders and agencies. According to the

Government Order No. 564/XVIII-(2)/08-13(1)/2008
dated 21.04.2008, only 150 tourists/devotees are allowed
to enter on the Gangotri-Gaumukh track route daily and
entry within the radius of 500 meters before the mouth
of Gaumukh glacier is prohibited. According to the
Government Order No 1156/XVI11-(2)/08-13(1)/08, only
15 horses/mules are issued per day paid permits for daily
Gangotri-Gomukh trek route. (Annexure-01) Moreover
mules are allowed to go only till Bhojbasa, which is
approximately 5km before Gaumukh (snout of the
glacier).

Littering of any type of waste material and is prohibited.
In case found, accused is penalized. A sample of
permission letter issued to trek groups is attached herein.
(Annexure-02)

A system of deposit refund system is in place in Gangotri
National Park. Every person who enters the trek route,
has to deposit Rs 100 per head as a security deposit.
Travellers’ lugguage and belongings are inspected and
recorded. Security deposit is refunded, only when one
returns back with all the belongings including wrappers,
plastic waste etc. (Annexure-03 colly.) Special drives
are undertaken by officials of Gangotri National Park to
collect and bring back the waste left or littered. Photos of
the same are annexed. (Annexure-03)
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3.1
(iii) of
page no
18

In compliance of order of hon’ble National Green
Tribunal, Swajal Department established plastic waste
management unit with compactor plant in yatra route at
Maneri, Uttarkashi since June 2023. Zila Panchayat
Uttarkashi is operating this plant for plastic solid waste
management for Gangotri Yatra route. A compactor is
also operational in Gangotri. It is operated by Gangotri
Nagar Panchayat. This year approximately 1781 Kg non
biodegradable waste generated in Gangotri Nagar
Panchayat has been sent for recycling. The statement of
amount of solid was compacted and recycled in Gangotri
is attached.

Nagar panchayat Gangotri also distributes dustbins to
shopkeepers to control littering and improve quality of
door door collection of solid waste. Due inspections are
done to check littering of waste. This year a total of 105
challans were done till july in yatra season under Anti
Littering and Anti Spitting Act 2016 (Annexure-04)

In addition to this, for the management of plastic waste
at Shri Gangotri Dham and on the Yatra route, QR code-
based deposit refund system (DRS) has been
implemented this year, for which MOU were done with
Recykal Company. (Annexure-05)

Shopkeepers were encouraged to voluntarily adopt this
system. They were provided sufficient QR codes (worth
Rs 10 per QR code) stickers for affixing on plastic bottles
of packaged water, juice, cold drinks etc. Shopkeeper
charges buyer extra money equal to the value of QR code
(Rs 10). Buyers gets the refund when they return the
bottle back at collection center.

This system till now has helped in collection of over
29000 bottles at collection points in Gangotri Yatra
Route.

. 3 |
(iv) of
page no
18

All efforts are made by Gangotri Nagar Panchayat and
Zila Panchayat Uttarkashi to collect waste in a
segregated manner. Mixed waste, wherever collected is
brought to collection point, segregated into
biodegradable and non-biodegradable waste. Non
biodegradable waste is sent for compaction. Bails are
sent for recycling.

3.2.1

(v) of
page no
18

As its data representation hence need no comments.

\
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7 3.2.1 As stated earlier, Gangotri National Park authority
(vi) of | conducts special cleanliness campaigns and drives along
page no | with volunteers, ITBP Jawans from time to time to keep
18 the trek from Gangotri to Gaumukh clean and free from

littering. Limited number of footfall and imposition of
deposit refund system enables effective management of
solid waste.

8 321 Graphical representation of data needs no comments.
(vii) of | Year wise pilgrims data of Gangotri and yamunotri is as
page no | follows.

18 Dham Year Year Year Year Year
2019 2020 2021 2022 | 2023 till

31 July

Gangotri | 527923 | 23825 | 33718 | 572882 | 651091

Yamunotri | 465769 | 7866 32669 | 453929 | 534815

Total 993692 | 31691 | 66387 | 1026811 | 1185906

9 321 Graphical representation of data needs no comments.
(viii) of | data as give above
page no
18

10 321 Statement is correct to the extent that peak season of
(ix) of | yatra is May to July. Majority of the pilgrims visiting
page no | Gangotri Dham (temple of Ganga) which is located in
18 Gangotri town do not go to Gaumukh. Only very few

pilgrims and trek groups visit Gangotri Glacier due to
strict regulations laid down by government. Gangotri
town is a urban local body, in which cleanliness and
sanitation work is done by Nagar Panchayat.

11 3:2.1 Needs no comments as it is the decision of government.
(x) of
page no
18

12 322 Zila panchayat, Uttarkashi is authorized agency for
(xi) equine management and operations.

13 3.2.2 Only 15 mules are allowed to ply each day on the trek
(xii) route primarily for the supply of ration or transportation

of luggage.

14 322 Since Gangotri Dham geographically situated on road
(xiii) head so pilgrims visiting there does not need mules and

horses to visit Dham.

Statement that shelter and space available for mules is
insufficient in Gaumukh trek route is not accurate.
Arrangements for accommodation of mules is made by

the hawkers themselves.

e
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15

3.232
(xiv)

Report itself acknowledges that number of registered
mules in Gangotri to Gaumukh trek is 15.

16

3.22
(xv)

In compliance it is submitted that Animal Husbandry
Department Uttarkashi (Nodal Agency) has set-up
temporary Veterinary Camp and deputed their team
consisting of 01 veterinary doctor, 01 livestock extension
officer and 01 livestock helper near Shri Gangotri Dham
for providing veterinary related services i.e., insurance,
health examination and treatment of sick animals. Duty
order of the staff deployed is annexed (Annexure-06).
No casualty has been reported in Gaumukh trek route. In
case of any casualty animal husbandry department
conducts detailed post mortem as per rules Department
also advertised the information regarding Do’s And
Don’ts as banner and pamphlets for equine owners.

17

322
(xvi)

In compliance, it is submitted that according to
Government Order No 1156/XVIII-(2)/08-13(1)/08, only
15 horses/mules are issued per day paid permits for daily
Gangotri-Gomukh trek route. Registration and taxation
of horses/mules is done by zila Panchayat, Uttarkashi.

18

322
(xvii)

In compliance with this para, it is submitted that Chief
Veterinary Officer, Animal Husbandry Department,
Uttarkashi informed that this year HIBL (Hindustan
Insurance Broker Ltd) has deputed Surveyor from
insurance company for entire yatra season in the district.
In case of any casuality, surveyor immediately inspects
dead animal and facilitates claim process.

19

322
(xviii)

In compliance with this para, it is submitted that animal
husbandry department also procured deep burial bags
which are used to cover dead body of the animal until the
proper disposal to prevent environmental contamination
and biohazards (Annexure-07).

20

322
(xix)

In compliance it is submitted that according to
Government Order No 1156/XVI1I-(2)/08-13(1)/08, only
15 horses/mules are issued per day paid permits for daily
Gangotri-Gomukh trek route. To prevent cruelty towards
animals, animal husbandry department displayed
hoardings and distributed pamphlets regarding Do’s and
Don’ts for equine hawkers and pilgrims showing the
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punishments and fines which can be imposed under the
Prevention of Cruelty to Animals Act 1960.

21

3.2.2
(xx)

A large number of pilgrims visit Gangotri on few days in
peak season. Number creates issues like traffic
congestion, scarcity of parking space, queues etc.
Recently a parking facility has been created in Gangotri
to cater to parking requirement. However, it is not
sufficient. Police duties are deployed round the clock
during peak season to regulate traffic, manage crowd of
pilgrims etc. This year a system of registration of
pilgrims, queue management token system and
verification system was implemented with the help of
Uttarakhand Tourism Development Board. It greatly
helped to regulate the yatra.

22

322
(xxi)

It is accepted and needs no comment.
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Srno | Points Submission

23 3.3 As it is the description about Shri Yamunotri Dham,
hence needs no comments.

24 3.3.1(1) |Zila panchayat, Uttarkashi is the authorized agency for
the management of Yamunotri Yatra. It is adequately
supported by district administration, SDRF, Health
Department, Public Works Department, Tourism
Department, Animal Husbandry Department and other
line departments.

25 3.3.1(i1) |Till last year, work of cleanliness of trek route and
waste management was done by Zila Panchayat only.
This year, for compliance of the directions of Hon’ble
Tribunal, a need was felt for involving an expert
organization which can manage solid waste and trek
cleanliness professionally. So a NGO, Sulabh
International Social Service Organization has been
engaged for the task of maintaining cleanliness on trek
route.

In compliance with this para, it is submitted that Zila
Panchayat, Uttarkashi had prepared 8 dung catchpits
designated to collect mule dung on various spots on the
trek to Yamunotri. Moreover, at locations where pucca
pits could not be constructed due to space constraints,
few kaccha pits were also created.

Sulabh international has installed dustbins at various
locations along the trek route. Waste from these
dustbins is collected at collection centers created along
the trek route. Collected soild waste is then transported
by mules to the compactor located at Jankichatti (base
station of the trek). After bailing process at compactor
the recyclable waste is transported by vehicles for
recycling.

40 cleanliness workers and 03 supervisors are deployed
at Yamunotri trek route by Sulabh International. A
patch of 1.5 km is allotted to one supervisor who
supervises the sanitation and hygiene. Cleaning activity
starts at 6:00 am and route is cleaned atleast three times
daily. During peak days cleaning frequency is
‘increased. (Annexed-08)
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26

3.3.1(iii)

As stated above, it is submitted that a compactor is
installed at Jankichatti. All the waste material is
collected and sent to compactor unit for further
processing. Zila Panchayat segregates and compacts
the waste material. Till now approximately 12.1ton
waste has been sent for recycling. (Annexure-09
quantity of waste recycled)

In addition to this, for the management of plastic waste
at Shri Yamunotri Dham and on the Yatra route, QR
code-based deposit refund system (DRS) has been
implemented this year, for which MOU were done with
Recykal Company. (Annexure-10)

Shopkeepers were encouraged to voluntarily adopt this
system. They were provided sufficient QR codes
(worth Rs 10 per QR code) stickers for affixing on
plastic bottles of packaged water, juice, cold drinks etc.
Shopkeeper charges buyer extra money equal to the
value of QR code (Rs 10). Buyers gets the refund when
they return the bottle back at collection center.

This system till now has helped in collection of over
24000 bottles at collection points in Yamunotri Yatra
Route.

27

3.3.1(iv)

In compliance with this it is stated that currently
compactor plant established at Jankichatti is in
functional state.

28

3.3.1(v)

Stated earlier in above para. 3.3.1 (ii)

29

3.3.1(vi)

Represents data hence need no comments.

30

3.3.1(vii)

It has been replied in point number 25 as a reply for
para. 3.3.1 (ii)

31

3.3.1(viii)

In compliance with this para, it is submitted that over
the years, temporary and permanent toilets have been
made by Swajal Department and Zila Panchayat,
Uttarkashi. Trek from Jankichatti to Yamunotri is
narrow and additional space on the both sides of trek is
limited. Due to space constraints, it is very difficult to
increase the number of toilets. As per requirement,
additional pre-fabricated steel toilet seats were created
this year by Sulabh International. And in compliance
with Hon’ble Tribunal directions further improvements
shall be made to facilitate the pilgrims. (Annexure-11)
list of toilets
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32

3.3.1(ix)

In compliance with this para, it is submitted that this
year maintenance of toilets has been improved due to
involvement of Sulabh International. Zila Panchayat
has also deployed sufficient manpower to maintain and
clean toilets on yatra route.

33

33.1(x)

It is true that during peak season, number of pilgrims is
high and carrying capacity of the place starts getting
exhausted. In order to regulate the pilgrims, reduce
crowding, and ensure smooth movement of people,
personnel from Police, Homeguards, volunteers from
PRD, employees of Zila Panchayat,” outsourced
manpower from Tourism Department are deployed and
assigned various roles and responsibilities.

For this year’s yatra, prior to start of yatra, it was
decided to make registration and insurance of mules
mandatory. Therefore, for compliance of the orders of
Hon’ble National Green Tribunal, it was decided to
conduct awareness camps for the mule owners in the
villages. In total 58 camps were organized by
veterinary department involving district
administration, Police and Zila Panchayat in which
registration and insurance of mules was started in
January 2023, much in advance of commencement of
yatra.

Before the registration of horses, it was made
mandatory to affix a unique identification number tag
in the animal’s ear and insure the animal after the health
examination. Those found unfit were not insured and
not allowed to participate in yatra.

This year, an innovative method was adopted to
regulate the number of mules which were allowed to
ply on trek route daily. Specific alphanumeric codes were
allotted to each equine on the basis of village to which they
belong. On a particular day, mules belonging to particular
few villages only were allowed to ply. This on the one hand
helped to check overcrowding of mules, while on another
hand allowed sufficient rest to mules until their turn came
back after few days. (Annexure-12)

A strict enforcement was done to operate prepaid ticket
counter. While it helped to check overcharging from
pilgrims, it also was helpful in ensuring staggering of
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mules on the trek route by regulating the number of
tickets which were issued every hour.

34

3.3.1(xi)

Since it is a graphical representation of data hence need
no comments.

35

3.3.1(xii)

Since it is a graphical representation of data hence need
no comments.

36

3.3.1(xiii)

It has been replied in point number 25 as a reply for
para. 3.3.1 (ii).

37

3.3.1(xiv)

In compliance it is submitted that earlier with Govt
order ref no 547/P.S/Secy-HCM/ 2023 dated 21-04-
2023 the daily limit on number of pilgrims visiting
Dhams was removed. (Annexure 13-GO)

38

3.3.2 (xv)

Management of mules is done by Zila Panchayat
through a contractor selected by a bidding process.

39

3.3.2 (xvi)

As it is a data regarding shri Yamunotri Dham hence it
needs no comments. This year 3909 mules were
registered for Yamunotri Yatra by Zila Panchayat. All
mules which were involved in yatra were insured.
(Annexure-17 page 2)

40

3:.3.2
(xvii)

In compliance with this para, it is submitted that
multiple shelters have been constructed for the rest of
equines. In addition to this, private shelters are also
provided by villagers of Janki chatti on rental basis for
mules. Seven (7) hot water points equipped with
geysers are operational for providing water to
horses/mules on the trek route, and these water points
are under supervision of personnels of Zila panchayat.
Also, arrangements for providing fodder to mules are
done by mule owners. Randomly surprise inspections
are done by staff of veterinary department to check
quality of fodder. (Annexure-14 photos).
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4]

332
(xviii)

As stated earlier, it is submitted again that Zila
Panchayat, Uttarkashi had prepared 8 dung catchpits
designated to collect mule dung on various spots on the
trek to Yamunotri. Moreover, at locations where pucca
pits could not be constructed due to space constraints,
few kaccha pits were also created.

Sulabh international has installed dustbins at various
locations along the trek route. Waste from these
dustbins is collected at collection centers created along
the trek route. Collected soild waste is then transported
by mules to the compactor located at Jankichatti (base
station of the trek). After bailing process at by
compactor the recyclable waste is transported by
vehicles for recycling.

40 cleanliness workers and 03 supervisors are deployed
at Yamunotri trek route by Sulabh International. A
patch of 1.5 km is allotted to one supervisor who
supervises the sanitation and hygiene. Cleaning activity
starts at 6:00 am and route is cleaned at least three times
daily.

(Annexure-15- photos).

42

332 (xix)

In compliance with this para, it is submitted that
Animal Husbandry Department Uttarkashi established
four temporary veterinary camps at Phool Chatti,
Jankichatti, Police Chauki Ghora Padav and on
alternative route for providing veterinary facilities to
horses travelling on the pilgrimage route. Daily health
check-ups of horses are also being conducted. This
year, a total of 05 veterinary officers and 05 para-
veterinary staff have been appointed by the department
to provide veterinary services and health examination
for animals on the pilgrimage route, ensuring 24-hour
veterinary facilities. As of August 08, 2023, a total of
770 animals have received medical treatment and
mules have undergone multiple health check-ups, in
total 5604 check-ups were conducted. Blood samples
have been taken from 2400 equine for glanders testing.
53 animals have been declared unfit during yatra.
Before embarking on the pilgrimage, a health
examination by a veterinarian is mandatory for each
horse and the animal’s age is also taken into account
during the examination (report attached). Only
completely healthy and suitable animals as per the
health examination are allowed to participate in the

pilgrimage. (Annexure-16 Duty Chart)
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43

332 ()

It is true that during peak season, number of pilgrims is
high and carrying capacity of the place starts getting
exhausted. In order to regulate the pilgrims, reduce
crowding, and ensure smooth movement of people,
personnel from Police, Homeguards, volunteers from
PRD, employees of Zila Panchayat, outsourced
manpower from Tourism Department are deployed and
assigned various roles and responsibilities.

44

3.3.2 (xxi)

In compliance it is submitted that Chief Veterinary
Officer, Animal Husbandry Department, Uttarkashi
informed that this year HIBL (Hindustan Insurance
Broker Ltd) has deputed Surveyor from insurance
company for entire yatra season in the district. In case
of any causality, surveyor immediately inspects dead
animal and facilitates claim process.

45

332
(xxii)

In compliance with this para it is submitted that animal
husbandry department procured sufficient number of
burial bags and provided for immediate and hygienic
disposal of carcasses.

46

CED
(xxii)

In compliance with this para, it is submitted that to
prevent animal cruelty and harm to animal due to
excess work during peak season, a Task Force
consisting of personnels from Police, Homeguards,
PRD, Animal husbandry Department, Zila Panchayat
and Revenue Department has been constituted with
multiple objectives of equine management and curbing
cruelty against equines and supervising waste
management. The PRD Jawans and Uttarakhand Police
keeps a constant vigil on equines plying on yatra trek
with the support of Zila Panchayat Staff/ Revenue

| Officials/ Department of Animal Husbandry in taking

punitive action against law evaders. A total of 70
financial penalties have been imposed against equine
owners by police. In addition to this, action has also
been initiated by Zila Panchayat This year 46 challans
were done by them against the mule/horse hawkers
found accused of violating rules and regulation of
roaster for rotation/ prepaid counter, attempt to go on
multiple trips etc. (Annexure-17) challan report

To prevent cruelty towards animals, animal husbandry
department displayed hoardings and distributed
pamphlets regarding Do’s and Don’ts for equine
hawkers and pilgrims showing the punishments and
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fines which can be imposed under the Prevention of
Cruelty to Animals Act 1960.

47

332
(xxiv)

A large number of pilgrims visit Yamunotri on few
days in peak season. Number creates issues like traffic
congestion, scarcity of parking space, queues etc.
Recently a multi-level parking facility has been created
in Yamunotri to cater to parking requirement.
Additional land in Kharsali village was also developed
and used as temporary parking. Police duties are
deployed round the clock during peak season to
regulate traffic, manage crowd of pilgrims etc. This
year a system of registration of pilgrims, queue
management token system and verification system was
implemented with the help of Uttarakhand Tourism
Development Board. It has greatly helped to regulate
the yatra.

48

332
(xxv)

As stated under this para submitted earlier.
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Annexure-1, Page-1
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Annexure-1, Page-2
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Annexure-1, Page-3
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Annexure-2, Page-1
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3.2.1 Solid waste and plastic waste
management :-

il It is reported that only three
(03) sweepers were deputed to
clean the track from Gangotri to
Gaumukh, However , during the
inscpection , it was Observed that
the tracks had not been cleaned.
The track was littered with dung,
solid waste and plastic waste.
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iti. There is no Waste Processing
Plant at Gangotri to manage the
solid and plastic waste generated
fram Gaumukh. The waste being
collected and disposed off in Nagar
Palika Trenching ground Barkot.
This in violation of Provisions of
the solid waste management rules
2016 and the Plastic Waste
Management Rules, 2016 as
amended.
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iv. During the visit,very poor
management of solid and plastie
waste was observed. The agency
has not provided a proper
Collection, Transportation, and
disposal system for solid and
plastic waste,
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ix. Itisalso informed that during
may to July of every year, crowd
escalates higher no as compared to
other months , Possibility of very
poor sitnation with respect of
solid/ plastic waste management
as well as track cleaning cannot be

ruled out during peak time.
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This Non-Finandial Memorandum of Understanding (MOU) is made on

By and Between

District Administration Uttarkashi (Government of Uttarakhand), (hereinafter referred to as
"DAU ), of the FIRST PARTY represented by its SDM, Uttarkashi, District Uttarkashi (Uttarakhand).

And

Rapidue Technologies Private Limited (CIN: U72300TG2015PTC101913), a Company duly
Incorporated and registered under the provislons of the Companies Act, 2013 and having its
Registered Offlce at Flat 401, Janardhana Plaza, Lumbini Enclave, Gachlbowll, Hyderabad, Telangana
500032, INDIA, {hereinafter referred to as "Recykal™) which expression shall wherever the context
so permits Includes Its Affillates, Successors and Assigns,

Recykal and DAU are hereinafter individually referred to as “party” and collectively as "parties”

WHEREAS DAU is Administration Authority in District Uttarkashi, Uttarakhand and is responsible for
handling administration including waste in the Uttarkashi District.

WHEREAS Recykal is a well reputed and established organization engaged in the business of
providing Waste Management Services ("Servica”). RECYKAL connects various stakeholders with
the use of digital technology solutions for each of thesa stakeholders and also overarching technology
solutions that connect one with the other.

WHEREAS DAU Is taking measures to manage littering and recyclable waste In the district
Uttarkashi. In this regard, DAU and Recykal agreed to set up a Deposit Retun System for
segregation/collectlon/recycling of Dry waste such as (plastic, MLP, Tetra, glass) in the District
Uttarkashl (Hereinafter called the ‘Project’).

WHEREAS the parties wish to enter into this MOU to set out the Initial relationship between the
partles as well respective rights and responsibilities of each Party.

NOW THEREFORE Recykal and DAU heraby covenant and agree as fallows:

1. Scope and Purpose:
A. Deposit Return System (DRS)

1.1. Partlesintend to implement a Digital Deposit Return System {DRS) in the district Uttarkashi
In phase-wise manner, where it will be mandatory to place refundable deposit on products
falling under category of itams as described In Annexure 1 through this project in Uttarkashil
city in Phase 1.

1.1.1. Track Gangotri: From Jhala village to Gangotri Temple, checkpost at Jhala(or as per
operational feaslbility)

1.2. In DRS a customer pays a deposit in addition to the product price. When the customer
retums thelr empty container, the deposit Is refunded back. Detalled scope of project is
more elaborately defined in the annexure-1 of this agreement. The deposits are traced and
transacted through use of QR cade technology

1.3. The purpose of the project is to prevent iittering of Dry waste and effective waste
management in the Uttarkashi district, espaciaily during Char Dham Yatra.

1.4. The Project will be Implemented In coordination with the District Administration of
Uttarkashi Oistrict, District tourlsm department, Urban Development Department, State
PCB, Dept of Commercial taxes, local governance bodies, trade & hotel associations

Page 1 of 13
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1.5, The project shall be implemented on a cost sharing and responsibillty sharing basis. Parties
shall agree on the cost sharing as and when required.

1.6. A project Monitoring Committee shall be established having members from DAU and
Recykal, to monltor the progress, resolve issues and to form advisory on the utilisation of
unclalmed deposits at the end of year

1.7. Recykal shall be the Knowledge & Technalogy partner In the project and shall be responsible
for providing complete DRS technology, QR codes, digital DRS platform, training of the staff,
project monitoring & channelisation of the DRS waste from Uttarkashi District to the
Recycler after collection

1.8, All the Dry waste collected through DRS during the project duration will be owned and
channelized by Recykal,

1.9. DAU shall be the owner of the program and would be responsible for project permissions,
project notification, stakeholder consultations and communication, project implementation
(human resources, land, monitoring and project facilitations like storage space, collection
vehicles & safety equipment, required infrastructure like storage space, baling facility etc.)
sale of QR codes and monitoring of the deposits, refunds, and utilisation of unredeemed
deposits

1.10, The deposits are tracked transacted through unique QR codes provided by district.
The financial transactions related to sale of QR codes, refund of the deposits to waste
collector, shall be jointly managed & monitored by DAU & Recykal during project duration

1.11. Unredeemed deposits after thelr expliry (that are not refunded by any consumer for
6 months), shall be invested back in project for IEC, admin charges (including of Recykal),
building DRS infrastructure (Reverse vending machinery) and procurement of Non-DRS
waste at market price and in no case shall not be utilised for any other purpose by the
parties, with due permission of DAU.

1,12, Admin charges shall be deducted from unredeemed balance and admin charges will
include expense
1. Cost of manpower utilised by Recykal for sale counters, project monitoring
2. Cost of shipment of QR codes to District Uttarkashi and to the distributors
3. Cost of transaction fee borne by Recykal for each UPI transaction
4. Cost of developing collection centres e.g. payment of monthly agency fee to shops and
locals who come forward to do the collection.

1.13, Deposit shall be applicable to category of material as described In Annexure 1

1.14, Operational flow, Workplan (List of activities, Timelines & Responsibllities) & Human
Resource requirements are given in annexure 2, annexure 3 & annexure 4 respectively

2.1. Partles hereby acknowledge and agree that they wlill each respectively perform all acts and
execute all documents as reasonably required In order to give effect to the terms of this
Memorandum,

2.2, Parties shall cooperata in the spirit of mutual understanding and goodwill in order to davelop
parties’ relationship with one another to pursue the purpose of this MOU.

nd responsib

DRS project

A.or

3.1. DAU shall hold responsibllity for the successful and time bound Implementation of Project
within the project area District Uttarkashi.

3.2. DAU shall undertake responsibllity to achleve all permissions to conduct the project In the
district, undertake suitable stakeholder consultations and issue an official notification to all
the waste generators In District Uttarkashi, authorising the implementation of Project in the
Uttarkashi District and intimating the rofe of Recykal in the Projact.

3.3. DAU shall support for all essential data required during the project period

3.4. DAU shall nominate members to the Project Management Committee (PMC) chaired by
District Magistrate, Uttarkashi,

Page 2 of 13
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3.5. DAU along with Knowledge partner shall set up bylaws for utilisation of the unredeamed
deposits in the nodal account

3.6. DAU shall provide required necessary support in form of space/shop area for setting up
collection centre cum refund centres In the project area, whera ever public premlses are
available & feasible.

3.7. Recykal shall endeavour to utilise existing vendors or shops as collection centre. Any
expense incurred during the process shall be borne by Recykal.

3.8, DAU shall facllitate the Recykal team for the stay and travel Inside tha district during project
duration

3.9. DAU shall nominate competent authority (Department and Nodal officer) for routine works
of project along with Recykal team.

3.10. DAU shall appoint Nodal officer for addressing the issues faced by Recykal during
program implementation

3.11. DAU shall make it mandatory for all commercial dry waste generators to abide by
the program In the mentioned region. Appropriate penalties may be levied on Commercial
dry waste generators to ensure adherence to the requirement of Project, In accordance with
the existing laws.

3.12. DAU shall conduct an exhaustive JEC campaigns to raise awarenass of the project
for the citizens through multiple platforms and its advantage through running campaigns,
training, evants or traditional media and hoardings.

3.13. DAU shall incorporate co-branding with Recykal as Technology and Knowledge
partner in the program on its all IEC programs, social media handles, traditional media for
the project.

3.14. DAU shall develop an IEC plan in collaboration with all existing programs of different SBM
program and provide a platform for orientation & mass awareness of local stakeholders
(Commerclal waste generators, hotels, restaurants, shops, local leaders, Panchayat
members, NGOs, Collection Agencies), citizens before implementing the program on
ground.

3.15. DAU shall provide efficiant manpower support for conducting the ground operations from
collection of material from shops and drop at a common point storage space or Material
Recovery facility, from where it shall be processed (sorted and baled and Channelised to

recyclers by Recykal). These manpower shall be trained on DRS SOP by Recykal for Smart
Waste Management

3.16. DAU shall provide a secured storage space of 200 sq.mt weil connected with motorable road
having electricity connection and an electric baling machine at tha storage area for storing
collected material

3.17. DAU shall evaluate the impact reports submitted by Recykal and shall guide and support In
betterment of project during projact duration.

3.18. DAU can evaluate channelisation of non-DRS dry waste collected from thelr Door to Door
collection In the Project area through Recykal from their DRS storage facility to avoid
dumping into landfill,

3.19.DAU can take assistance of Recykal on improving source segregation to attaln better
extraction of dry waste from Municipal waste

d ibili f Re:
A. DRS Project

4.1. Manage the project to achieve the objective of effective management of waste in Uttarkashi
District

Page 3 of 13
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4.2. To provide roadmap (technology, operations and 1EC) for successful implementation of DRS
in project area

4.3. Provides digital applications that would help in below processes to DAU

a. Generatlon of unique QR Sticker and track their lifecycde on DRS platform

b. Dispensing of QR stickers to the respective sale points

¢. Validation of the QR stickers on the containers brought back to the collection point.

d. Enable digital systam for transferring payments to the person bringing back
contalners with valid QR stickers

e. Reports/Dashboard for the District Administration to track the streamiined waste
disposal each day

f. Any other tech enhancemants related to the project

4.4. Provide an experienced project manager to run the complete program successfully in the
project region

4.5. To set guidelines and necessary tralnings on onboarding local shops and any common citizen
volunteering to become collection centre in the project location,

4.6. Manage the monetary transaction i.e. Collection of deposits on QR Code, refund of Deposit
on return of Waste with QR Cade via the Bank account or athenwise.

4.7. Project manager of Recykal shall have complete access to bank account for the
reconciliation purpose.

4.8. Transport of waste from MRF to authorised and responsible recyclers.

4.9. Sharing of the non-compliance event/report with the DAU , highlighting Issues and red flags

4.10, To provide all digital content for educating citizens, FAQs for salving the queries of
citizens, recording the feedback of the cltizens.

A. For DRS project

5.1. Monitoring of the project

5.2. Monttoring of the unredeemed deposits (Tota! Deposits minus Redeemed deposits &
Implementation charges of Recykal)

5.3. Conduct monthly meetings and circulate & maintain meeting notes

5.4. Resolving issues and provide suggestions for smooth management of the project as and
when required

5.5. Help In offidal data maintenance of waste management In tha region

Go! nce ject

6.1. The Preject shall be managed by a Project management committee (PMC) which shall have
equal member of DAU , Recykal and chaired by District Maglstrate.

6.2. Profect Management committee shall meet atleast once in a month via physical or virtual
to monitor the progress of the project and provide its recommendation to Parties for further
Iimplementation of Project.

6.3. The committee shall be empowered to make suitable amendments to the clauses of the
MoU

6.4, The cammittee shall regularly reconcile the deposit transactions collectively decide on the
unredeemed depasits audit and utilisation as described In clause 1.11 of this MoU.,

Confidentialit

7.1. Parties hereby acknowledge that thera may be exchange of information which may be
confldential and hereby further acknowledge receiving party shall protect the Confidential
Information of the Disclosing Party In the same manner or with at least the same degree of
care, but not less than a reasonable degree of care, that it uses to protect its own
confldential and proprietary Information.
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7.2, “Confidential Information” includes, but is not limited to, Intellectual Property Information,
Business Information, proprietary information and Trade Secrets, that s disclosed by either
partles (Hereinafter called 'Disclosing Party’) directly or indirectly, whether In writing or any
other form, to the other party (hereinafter referred to as "Receiving Party”), or that is
obtained as a result of observations made at a party’s facilities, or otherwise obtained by
the Recelving Party from the Disclosing Party, and that is related to the Purpose obligation
mentioned above shall not apply to any information that

7.2.1. has been entered into the public domain not on account of any act or omission by
the Other Party;

7.2,2. was known to the Party at the time of first receipt, or thereafter becomes known
prior to such disclosure without simllar restrictions from a source other than the
disclosing Party, as evidenced by written records;

7.2.3. s required to be disclosed pursuant to any applicable laws, rules, regulations or
order of any court or regulatory authority having jurisdiction over the Party provided
that the Recelving Party shall give the Disclosing Party reasonable notice prior to such
disclosure to contest disclosure or to seek any available legal remedies to maintain
such Information in confidence.

7.2.4. Any party shall not share or reveal the personal data and bank related Information
of Individuals benefitting/ redeeming the deposit from the DRS Project.

8. Time and Duration of MOU

8.1. This. MOU will be effective for 5 years from the commencement date on an extendable basis.

8.2. The Parties agree to do such further acts and things and execute and deliver such additional
agreements and Instruments as the other may reasonably require to consummate, evidence
or confirm the agreements contained In this MOU.

8.3, Unless terminated by elther party by giving 90 days advance notice to the other party, this
MOU shall be valid until the Agreement commences.

8.4. Any changes If required can be brought in MOU only after complete discussion and
agreement of both the parties in writing.

9. Consequences of termination

9.1. In the event of termination:-
S.1.1. Neither Party will, under this memorandum, Incur any financial liability to the other
party.
9.1.2. Intheevent thatany party Is in possession of any equipment, materials, documents,

property, data or other information shall promptly return all Items to the other party
or destroy any items directed to do so by the other party.

10. Exclusivity

10.1. Each Party hereby represent (for the purpose of this clause is referred to as
‘representing party’) to other party that:

10.2. Upon signing of this MOU, the representing party shall terminate any discussion or
negotiations with any party other than a party to this memorandum which relate to the
purpose of the project in which the representing party Is Involved,

10.3. While this MOU s effective, the representing party shall not, directly or Indirectly
enter into any agreement, Memorandum of understanding, letter of Intent or any other
arrangement with any third party In relation to the project unless such arrangement is In
pursuant to this MOU In order to pursue the purpose of MOU.

11. Force Majeure

No Party hereto will be liable for the non-performance, or defective, or late performance, of any of
its obligations hereunder to such extent and for such period of time as such non-performance,
defective performance or late performance Is due to reasons outside such Party’s control, Including
without limitation acts of God, Pandemic, war (declared or undeclared), civil insurrection or unrest,

acts (including fallure to act) of any Authority, riots, revolutions, fire, floods, strikes, lockouts, or
industrial action,
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12. Dispute Resolution

12.1. Any dispute arising out of this MOU shall be reselved or settled amicably batween the
Partles. In case a party falls to resolve their dispute under this MOU shall refer the matter
for arbitration to the sole arbitratar appointed jointly by the Parties,

12.2. Arbitration Proceeding shall be held in Hyderabad, Telangana In accordance with the
provision of the Arbitration and Conclliation Act 1996 or any other statutory re-enactment

: or modification thereof for the time being in force.
13. i

13.1, In the event that any of the provislons of this MOU are held to be unenforceable or
invalid, the validity and enforceability of the remaining provisions shall not be affected, and
the Parties shall meet to agree on replacing such provision to the extent possible to record
the Initial intention of the Partles.

14.Good Faith

141, The Parties agree to perform their respective obligations in an expeditious manner
on a best endeavours basls and act In good faith.

15.Amendments
15.1, No amendment or other variation of this MOU shall be effective unless it Is In writing,
is dated, expressly refers to this MOU, and duly signed by each Party.

16. Notices

16.1. Any notice or notification in connection with this MOU shall be In writing and any
notice or other written communication pursuant hereto shall be addressed to RECYKAL and
to [Party of the Other Part] at thelr respactive address mentioned hereunder or to such
other address as may be notifiad by the Parties in accordance with the provisions of this
Clause. Such notice or request shall be deemed to have been given or made when it is
actually delivered, if delivered by hand or facsimile or by reputable overnight courier or
within four (4) days after It is dispatched by registered mall to the Party to which It is
required to be given or made:

In case of RECYKAL:

RAPIDUE TECHNOLOGIES PRIVATE LIMITED
Flat No.401, Janardhana Plaza

Lumbinl Enclave, Gachlbowli

Hyderabad, Telangana - 500032

Phone: +919393201826
Email: kiran@recykal.com

16.2. In case of the Other Party

17.Language

171, This Agreement Is made In the English language and will be executed two
counterparts each of which shall be sufficlent evidence of the Agreement but all of which
individually shall constitute one and the same instrument.

Page 6 of 13
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Annexure 1

Deposit Value & Category of products to be covered
1. Non-essential Edible materials packed with plastic, or plastic based material (MLP), glass, tin
wrapper/container
8, Category I~ Rs 2 deposit on Chips, namkeen, chocolates, biscuits (all weights)
b. Categoery Il - Rs 10 deposit on Non-alcoholic Beverages (branded and non-branded
local)- (Cold drink, packaged water, soda, flavoured milk, juices, spiced milk
beverages, tea, coffee}

Page 8 of 13
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Annexure 2
DRS Operational Flow

DRS is mandated by the district authority in the Gangotri Yatra Route & Yamunotri Yatra
Route

The area is declared as Plastic Regulated Zone, where use of Plastic is permitted only after
fulfilling certain conditions.

The complete list of category of applicable items is notified by the district on which DRSis
applicable.

All distributors selling mandated categories purchase QR codes from District QR sale centres
operated by Recykal and they paste on product, all sale proceeds go to DRS Nodal account
Collection centres are opened in District through shops, volunteers, who get incentive from
Recykal to run the collection centre (Also called Deposit Refund centres, through shops or
citizens — any citizen having storage space for 50 sq m and staying close to waste generator
agency like hatels, restaurants, shops can become authorised collection centre after due
validation).

The collection of the material from shops to MRF at Yamunotri & Gangotri is managed by
existing staff of the DAU

At few places SHG staff can be utilised to run collection centre

The citizens and waste collectors deposit empty containers with QR code at these centres
and get their refund. The MRF agency can also buy other non-DRS dry waste from the
citizens/shops at market rates and sell it on Recykal Marketplace further along with DRS
material to generate more revenue of the Refund centre.

Page 9 of 13
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Workplan

a. List of activities, Timelines & Responsibilities

No

A

i1

Task

All Project activities
. Paperwork completion and
- Mol with District
| Administration Uttarkashi
* Interdepartmental

discussions & meetings,

: releasing of Notification,

discussion on responsibility
of departments

| Stakeholder discussions

| Alignment of stakeholders

| Brands, Distributors & local
. sellers Shopkeepers, Hotels,
! Restaurants, Homestay on

! coordination and clear

| instructions on tasks to be

carried out by each of them
ldentification of project
team for praject aperations

. onground
- Release of notification

i féd-mologicalenhancements
i Adding of Nodal bank

account to DRS platform

. IEC campaigns, awareness

., campaigns .
" Launch of project

) Registration of shops &

citizens for becoming

QR Generation, printing,
establish QR sale centres

| 10" Mar 2023

15t week

3R 4% week

| 39 R 4™ week

. 4" week, before
April )
4™ week to 6%
week

" week
onwards

8% week
onwards (4"
week of April)

Functional QR refund centres |

| Recykal
Y
Y "'
b
Provision of
project manager
& support staff |

* Provide content

QR Generation,
printing, QR sale,
deposit in Nedal
_Bank account

Validation,
resolving of
Issues, training of
shopkeepers for
refund

Annexure-5, Page-10

District Administration |
Uttarkashi i

¥

Provision of ground
staff

Y

 Provide banners,
_ announcements, prints

Dedicate team of 2
persons for each track
forcegistration
, identify appropriate

QR sale points on both
tracks

Registration of i
citizens/shopkeepers to
become collection
centre, collection of

Page 10 of 13
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relevant documents,

— S ; . phonenumber
- 8d | Collection of material . Staff of Nogar Pallika

' shops (refund centres and at Gangotri and Jila

| dropping to common : - Panchayat at other
... collection point) | Projectlocation
| 88 | MRF centre | Sorting & baling  Provision of storage
: [ staff | space, secured shed,

Planning of flow  baling machine &

of material and eleciricity connection
storoge
Logistics Fro
MRF centre to

progress mechanism | starting of ' tracked on
| | project . iplatorm

Page 11 of 13
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Anngxure 4

Human resource requirement

a. Recykal H n, e Deployment
Position Role No. | Location
Project Lead Complete overseeing project progress, 1 Uttarkashi

conduct stakeholder meetings,
communication between different
stakeholders, solving project issues
Project executive Managing common collection centre 1 Uttarkashi
Overseeing ground operations

Conducting trainings on requirement basis
Managing channelisation, coordination with

NP Uttarkashi ground team
Canducting surprise survey of city

Technology support Managing develog t requi tand tech | 2 Hyderabad/
enhancement requirements in the project Cnline

Maint e of the app

b. DAU, Uttarkashi - Human resource requirement

Positlon Rale No. | Location
Nodal officer Overall project monitoring, guidance and 1 Uttarkashi
support & facilitation at Barkot
Swachhta Karmi {from | Collection of DRS waste from shops and 12 Uttarkashi
existing staff) dropping to common collection centre
(Shared responsibility) | {Shared with non-DRS waste collection} (10 for
each track]
Sorting and baling of material at common
collection centre
QR sale counters Sale of QR to distributors, 3 Dobata
deposit cash collection in Nodal account
Shops compliance Can be taken on shared responsibility basis 4 2 on each track
survey persons
Page 12 of 13
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Annexure 5

Infrastructure requirement

Requirement Specifications Responsibility

MRF centre Covered and secured space of 200sq | DAU
m with electricity connection having
baling facility

Baling Machine (1) Automatic baling machine for making | DAU
bales of the collected dry waste

Collection vehicle For collection of material from Refund | DAU
cenires

Stay & Travel for Recykal | Along with other project staff DAU

Project managers

Page 13 of 13
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‘ PG T, . Phone 0135-4059255
. /8 Doon Canvas Store j"_iuﬂ%&”ﬁmw e

Deals in: All Types of Safety xqmpuem.namlcem&m it
Plastic Sheets, Blankets, Canvas Tripolin, &

General

Order Snppﬂers Pariy's GST No. " B
53, MOTI BAZAR, DEHRADUN - 248001 ibtallo S ‘ oa
E-mail. narinder0510@gmail.com 24 : JB’ﬁ’RG

’ Grand Total

Trwaice Vaiue {in wds) %*’ Taxable Valuo T 62545 . 8 210
G Tisery " 1GST %2 2000¢ [ %
w (S e EIP i S65T %2 [24] il S175439 xxxx |x| )7V~
Note : All isputes sabjet to Dehradiun Jurisdicion. CEST % 24| 6§ €)73 9o xxxx |x] §) 725
m _mmﬂoﬁ:: L BSTIN : 05AJUPS2213G125 For DOON Canvas Store Labour
A Ho.: 88131 X TIN 05000504328 — Roend Off P I RS
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AN TRATAA N AR A AN

SULABH INTERNATIONAL SOCIAL SERVICE ORGANISATION

{NGO in General Consuilative Stalus with the Econami and Sosie! Councli of the United Nations)

A Non-profit Voiuntary Soclat Organisation Founded Uy Dr. Bindashwar Pamak in 1970
A majar on Health, Envi & Social Ref

YHM.‘IMMI! State Branch Uttarakhand : H.No, 882, Indira Nagar Colony, Phase I, Detwadun {Littarakhand)

we gave out loday Tel No ; 0135-2766091 Fax No. zmesz
10 sive thelr Emali : sulabh jhabi © redif com
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TR, £
Regd. Office : Sulabh Gram, Mahavir Enclave, Palam Uabn Marg, New Deth 110 045 (INDIA) s
Phone : 25056180 (24 Hours) Fax : +91-11-25036122, 25034014
State Branches : Assam, Andhra Pradesh, Bithar, Chandigarh, Chhattisgarh, Delhi, Goa, Gujarat, Jammu & Kashmir, tharkhand, Kamataka,

Madhya Pradesh, Maharashira, Manipur, Meghalaya, Orissa, Punjab, Rajasthan, Tamilnady, Tripura, Uttar Pradesh & Wesl Bengal
Overseas : Thimphy, Bhutan, Alghanistan
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{4 GPS Map Camera
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tstinur st of Undesatondlng

ek NonDinane ial Memaiandum of Daderatamding (00 15 mnede an
Iy aned Bty

District Admintstiation Yitavhoshl (Govermmant of Ularakinnid), (heavinafter refegred R
SPAU Y, of tie LERA PARTY reprosented by e SOM, Barkat, Distget karbashi (Htkarabband,

Anil

Rapldue Yochnologlos Privata Limited (CIN; uwmmtmuwu;m!'u"s;, n Cuattipany duly
ncorporsted and reglstered mwder the pravisions of e Companies Act, 7613 and .rw'/mq e
Registered Office at Tlat A0, Janavdhann Maza, Lumbin £ nclave, Gaohitasll, Wydeeabind, Telangans
500032, INDIA, {hereluafler relemad to as "Recykal”) vibilch expiranaing shisll wihereser the enntest
£0 permits includes its Affiliatos, Succossors and Asulgis,

Recykad and DAY nre hereinofter individually roferred 1o 0% "party” and aolleetively as =parties

WHEREAS DAU is Administration Authority In District Uttarkashi, Uttarakhand and is responsisic for
handling administration inclutling waste in the Uttarkash) Distriet,

WHEREAS Recyknl Is a well reputed and estabilshad arqanization engaged in the businges of
providing Watte Management Services {"Servica), RECYKAL cunnects various stakeholdrers with
the use of digital technology solutions for each of these stakeholders and also overarching technology
solutions Lthat connect one with the other,

WHEREAS DAU is taking measures to manage littering and recyclable waste in the district
Uttarkashl. In this regard, PAU and Recykal agreed to sel up a Deposit Return System for

segregation/collection/recyding of Dry waste such as {plastic, MLP, Tetra, glass) In the District
Uttarkashl (Herelnafter called the ‘Profect’),

WHEREAS the parties wish to enter Into thls MOU to set out the initlal relationship betwean the
parties as well respective rghts and responsibllities of cach Party,

NOW THEREFORE Recykal and DAU her=by covenant and agree 3s follows:

1. Scope ang Purpose:;
A. Deposit Return System (DRS)

1.3, Parties intend to implement a Digital Deposit Return System (DRS) In the district Uttarkashi

In phase-wlse manner, where It will he mandat
5 ory to place refundabl posit on products
falling under category of ltems us deseribod In Annexy e e

ook ‘& 1 through this project in Uttarkashi
L1.1. Track Yamunotri: From Dob.
e il ata to Janki Chatul, checkpost at Dobata(or as per

1.2, In DRS a customer pays a de
5 posit In addition to
returns their empty container, the dapasht |s
more elaborately defined in the annexure-1 of
transacted through use of QR cede technology

1.3, The y
,Tn'Lnam’.ﬁ if.'ufﬂ'i,.'l’f.?i';?n.'ii 10k edpacionering of Dry waste and effective waste
1.4. The Profect wili e strict, cspecially during Char Dham Yatra,

Implem,
Uttarkashi District, Disticy fougison T Or@l12ON With the District Administration of

strict tourlsm de art
e partment, Urban Develo ment
B, Dept of Commercial taxes, local governance bodies, trade SF: hote! gses‘::ac::g;:: -

Page 1 of 13

the product price. When the customer
refunded back, Detalled scope of project is
this agreement. The deposits are traced and

Scanned with CamScanner

b

e e

IarE,
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e

1.5, The project shall be implemented on a cost sharing and responsibility sharing basis. Parties
shall agree on the cost sharing as and when required.

1.6. A project Monitoring Committee shall be established having members from DAU and
Recykal, to monitor the progress, resolve issues and to form advisory on the utilisation of
unclalmed deposits at the end of year

_1.7. Recykal shall be the Knowledge & Technology partner in the project and shall be responsible
for providing complete DRS technology, QR codes, digital DRS platform, training of the staff,
project monitoring & channellsation of the DRS waste from Uttarkashi District to the
Recycler after collection

1.8. All the Dry waste collected through DRS during the project duration will be owned and
channelized by Recykal.

1.9. DAU shall be the owner of the program and would e responsible for project permissions,
project notification, stakeholder consultations and communication, project Implementation
{human resources, iand, monitoring and project facilitations like storage space, collection
vehicles & safety aquipment, required Infrastructure like storage space, baling facility etc.)
sale of QR codes and monitoring of the deposits, refunds, and utilisation of unredeemed
de ; .

1.10. m‘ﬂw deposits are tracked transacted through unique QR codes provided by district.
The financial transactions related to sale of QR codes, refund of the deposits to waste
collector, shall bz jointly managed & monitored by DAU & Recykal during project duration

111, Unredeeraed deposits after their explry (that are not refunded by any consumer for
6 months), shall be invested back in projact fov IEC, admin charges (including of Recykal),
bullding DRS Infrastruciure (Reverse vending madhinery} ond procurament of Non-DRS
waste at market price and in no caie shail not be utllised for any other purpose by the

partles, with due permission of DAU.

112, Admin charges shiall be deducted fiern urredeemed balznce and adrin charges will
Include expense !

1. Cost of manpower utilised by Recykal for sble counters, project snonitoring
2. Cost of shipment of QR codes to District Yttarkashl and to the distributors
3, Cost of transaction fee borme by Recykal for ach UPT trans2 ctien
4. Cost of developing collection centres e.9. paymant of monthly agancy fee to shops and
locals who come forward to do the cellestlor.

1.13,° Deposit sh2ll be applicable to catugory of trateria! as describad In Annexure 1

1.14. Operationz! flow, Workplan (List of aciivitios, Timelings & Responsibilities) & Human
Resource requirsments are glven In annexure 2, annexure 3 & annexure 4 respectively

2. General obligation:

2.1. Parties hereby acknowledge and agree that they willl each raspectively perform all acts and
execute all documents as reasonably required In order to oive effect to the terms of this
Memorandum. : :

2.2. Parties shall cooperate in the spirit of mutual understanding and geodwill in order to develop
partles’ relationship with one another to pursue the purpose of this MOU,

3.
A. For DRS project

3.1. DAU shall hold responsibility for the successful and time bound Implementati
within the project area Districc Utterkeshi. e

3.2. DAU shall undertake responsioiilty to achieve all permissions o conauct the project in the
district, underteke sultable stakehelder consultations and Issue an officlal notification to all
the waste generaters In Distrist Uttarlashl, zutherising th=z implementation of Project in the
Uttarkash! District and intimating the role of Recyika! in the Project,

3.3, DAU shall support for all essentiat data required during the project period

3.4, DAU shall nominate members to the Project Management Col
District Magistrate, Uttarkachi, . . PRI ([HIG) .
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U along with Knowledge partner shall set up bylaws for utilisation of the unredeemed

,5. DA
al osits In the nodal account

rovide required necessary support In form of space/shop area for setting up
3.6 Eﬁ:;::? &nm com refund centres in the project arca, where ever public premises are

sible.
3.7 ::gwlesﬂﬁamdeavour to utilise existing vendors or shops as collection centre, Any
* expense Incurred during the process shall be borne by Recykal,
3,8. DAU shall facllitate the Recykal team for the stay and travel inside the district during project
39 g:'a‘mﬂ nominate competent authority {Department and Nodal officer) for routine works

of project along with Recykal team.

3.10. DAU shall eppolnt Nodal officer for addressing the Issues faced by Recykal during
program implamentation

3.1 DAU shall make it mandatory for all commercial dry waste generators to ablde by
the program n the mentioned reglon. Appropriaie penalties may be levied on Commercial
dry waste generators to ensuré adnerence to the requirevnent of Profect, in accordance with

the existing laws. )

3.12, DAU shall conduct an exhaustive 1EC campalgns to raise awareness of the project
for the citizens through muitiple platforms and its advantage through running campalgns,
training, events or traditional media and hoardings.

3.13. DAU sheh incorporate co-branding with Recykal as Technology and Kncwledge
partner In the program on Its all 1EC programs, social media handies, traditional media for
the project.

3.14. DAU shall develop an 1EC plen i collaboratlon with gl existing programs of different SBM
program and provide a platform for orfentation & mass awareness of local stakeholders
(Commercial waste generators, hotels, restaurants, shops, local leaders, Panchayat
memb:rs, NGOs, Collection Agensies), citizens pefore Implementing the program on
ground.

3.15. DAU shall provide efficient manpower support for conducting the ground operations from
collection of material from shops and drop 3t 3 cemmon colnt storage space or Material
Recovery facility, from where it shall be procesesst (sorted and 1zled and Channelised to
recyclers by Recykal). These manpower shall be trained on DRS SOP by Recykal for Smart
Waste Managemant *

3,16, DAU shall provide a secura< storage space of 289 cq.mt el sannectad with motorable road

having elecicity connection and an electric ballng machinz at the st i
R ! Qi the storage area for storing

3,17. DAU shall evaluate the impact reports submitted by Recykal and sh
petterment of project during nrefect duration, R R RAapeY

3.18. DAU can evaluate channeiisation of nan-DPS divy wasts collectes from their Door to Door

collection in tne Project area through Fecyial f Shet ;
e . ah Becykal from helr DRE storege facility to avold

3.19.DAU can take assistance of Reavkal o i
as 1 Impraving saucsn seqro
extraction of dry waste from Municipal wastep ’ ; SIS ST

4.  Roles and respansihiilky af Recvkal
A. DRS Project

4,1, Manage the profect t
District ject to achieve the objective of effective management of waste in Uttarkashl
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4.2. To provide roadmap (technology, operations and TEC) fee dsccesehil inplamentation of RS

in project area

ications that would help In below processes to DAU
= Pm;ldeé:;gel::a‘ll:: ':a‘f unlque QR Sticker and track thelr lifecycle on ORS platform
b' Dispensing of QR stickers to the respective sale points )
¢. Validation of the QR stickers on the contalners brought back to the collection point,
4. Enable digital system for transferring payments to the person bringing back
valld QR stckers
e ?e:?x‘;gaﬂ%‘oard i‘o? the District Administration to track the streamlined waste
disposal each day
f. Any other tech enhancements related to the project

4.4, Provide an experlenced project manager to run the complete program successfully in the
project region i
4.5. To set guldelines and necessary trainings on anboarding local <hops and any common citizen
volunteering to become collection centre In the project location.

4.6, Manage the monetary transactlon l.e. Collection of depeslts on DR Code, refund of Deposit
on return of Waste with QR Code via the Bank account or otherwise.

4.7. Project manager of Recykal sheil have complete access to pank account for the
reconciliation purpose.

4.8. Transport of waste from MRF to authorised and responsible recyclars.

4.9. Sharing of the non-campliance event/report with the DAU , highlighting issues and red flags

4.10. To provide all digital content for educaring citizens, FAQs for solving the queries of
citizens, recording the feedback of the citizens.

5. _Roles and respansibilities of Projact ¥apngement Gorimitiee
A. For DRS project

5.1. Monitoring of ti¢ project

5.2. Monltoring of the unradecmed teposits (Totai Deposits minus Redeerned deposits &
implementation charges of Recykal)

5.3, Conduct monthly meetings and circulate & maintain meeting notes

5.4, Resolving Issues and provide suggestions for smaath management of the project as and
when required

5.5. Help In official data maintenance of waste ranagamant In the region

6. 229

b.1. The Project shall be mzanaged by a Project management committee (PMC) which shall have
equal member f CAU |, Recyial end chaired by Districe Magisirate,

6.2, Project Managarnent corumiitae shall meet atleast once In a month via physical or virtual
to monitor tha progress of the project and previde [ts recommeandation Lo Parties for further
implementation of Prolect,

6.3, Lheu committze shall be empowerzd to make suitable amendments to the clauses of the
o

6.4. The committes shali reguiarly reconcile tie Geposic transactions collectively decide on the
unredeemed deposits audit and utilisation as described In clause 1,11 of this MoU,

7. Confidentiality

7.1, Partles heraby acknowledse that thes may e exchange of information which may be

confidentia! and hareby furthar acknewletigs recelvin i
arthar ac ugs g party shall protect tie Confidential
Information of the Disclosing Party In the: same manner o with at least the same degree of

care, but not less than a reasnnable degr
confidential 2nd propristary informatinn, S e
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N tion” includes, but is not limited to, Intellectual Property Information,
L Conﬂdenlt:‘afom| lnfoa:‘r::' proprietary information and Trade Secrets, that is disclosed by either
Bwnﬁsﬂere&naﬁer called *Disclosing Party’) directly or indirectly, whether in writing or any
pamesﬁs to the other party {herelnalter referred to as_“Receivlng Party”), or that Is
o adn:§ a result of observations made at a party's facilities, or otherwise obtained by
oﬂ?ulll'::celvlng Party from the Disciosing Party, and that is related to the Purpose obligation
m:nt!oned above shall not apply to any informatlion that A . Sy
7.2.1. has been entered Into the public domaln not an account of any act or amission by
B O o o fter becomes known
Party at the time of first recelpt, or thereafter
7'2‘251;::5:;‘"33 tt.iolstgl‘:sure !vllhout similar restrictions from a source other than the
videnead by written records;
dls‘dorﬂ;\g;ndrt?é %iedisclased pursuant o any i:ppl!e:able laws, rules, regulations or
w3 n:lser of a'nfy sourt or reguiatory authonty having jurlzdiction aver the Party providad
:h t the Rocwfving Party'shan give the Disclosing Pary veasonable notl‘ca prior to such
di:closum -to‘ cortast disclosure or to seak any availuble legal remedies to maintain
, In confidencs. .
72 4su;!:‘;n;oarrrtnya§i§;‘“ not ;har\;e or raves! the persona! data and bank related information
- ;f Individuals berefitting/ sedeemlng the deposit from the DRS Project.

8. Yimeand Duration of 10U

\ s'-: echive for 5 y2ars from the 2o

:‘i TT:E!::?tl:e:l;gliae (o 4o such furiher acks and things snd eecete and deliver such additional

. agreements inid nsteutinorts as the othermey rensonubly mequive to consumimate, evidence

confirm the cgrezmente contatned in this HOU. ;

8.3. ?Jl;:less mrmmcgs by elther paiiy by giving 90 days advancs notice to the other party, this
MOU shall ki valid until the Agreemant Commates.

8.4. Any changes !f rzquired :arf 9: proughs i MOU only after conplete discusslon and

.agreement of both the parties In writing.

mencement Gate on an extendable basls.

9. Consequences of teiriination

9.1, In the event of te:raination:- : .
9.1.1. Neithar Party will, under is maemeraneu, inca
party

Ly finaicizl Tebiiky to the other
9,1,2. Inths event thetany purly (5i puts

—cicn of any equipment, materials, documents,
propety. date of cthiz ~naticn chal promptly retum st items te ihe other party
or dasteey ony ftame decied Lo de 50 by tae other party.

10. Exclusivity

10.1. Each D3y hzszhy represent (for the purpose of this clause is referred to as
‘representing party’) to other party that:

10,2, Upon signing of this MOU, the representing party shall terminate any discussion or
negotlations witi any pary other than & party (o wis reemorandum which relate to the
purpose of the project in which tie representing party is involved,

10.3. While (s MCU is ufieciive, the vepresenting parcy shail not, directly or indirectly
enter into ary cgreémicnt, Memarandumm of understending, letter of intent or any other

arrangeiacis Wi any wiie pary in celavion to the project uniess such arrangement isin
pursuant to this 110U in order 1o pursue the purpose of MOU.

11.Force Majeur:

No Party hereto will bz tablz for thz nor-penan.a
its obligations hereunders to such extenc ans for

1cd, or defective, ar iate pediormance, of any of
sych period of Ume as such non-performance,

defective performance ¢ lale pesormantz ls due (o rossons cuteids such Party's conteol, Including

without limitation acis ¢ Sud, Fandeniic, war |

acts {Including faliure W sy of any Autiaority

industrial action.
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12. Dispute Resolution

12.1. Any dispute arlsing out of this MOU shall be resoived or settled amlcably betw
Parties. In case a party fails to resolve thelr dispute under this MOU shall rzrer th‘,_ﬂ!"l;la tt\h;
for arbitration to tclzje sa!ts:l ar‘llzltrator appointed jolntly by the Partles.

12.2. Arbitration Proceeding shall be held In Hyderabad, Telangana In accordance wi
provision of the Arbitration and Conciliation Act 199ﬁl or any other statutory re—enazgn:hnet
or modification thereof for the time belng in foree,

13.

13.1, In the cvent that any of the provisions of this MOU are held to be unenforceable or
Invalld, the validity and enfarceabilty of the remaining provisions shall not be alfected, and

the Parties shall meet to agree on replacing such provision to the extent possible to record
the initial Intention of the Purties,

14.Good Faith

14.1. The Partles agree t2 perform thalr respective obligations In an expeditious manner
on a best endeavours basis and act In good faith.

15. Amendments

15.1. No amandment or ather vadaticn of this MOU shall be effective unless it is in writing,
1s dated, axprascly rafers to this MOU, and duly sizned by each Party.

16. Notices

16.1. Any notice or notification In connaction with this MOU shall be in writing and any
notice or athur writhen coramunicztion pursusnt herete sheil be addressed to RECYKAL and
to [Party of thz Other Part] at thair respective address mentioned hereunder or to such
other address as may be notified by the Parties In accordance with the provisions of this
Clause. Such notice or request shall be deemed to have been given or made when it Is
actually delivered, if delivered by hand or facsimile or by raputable overnight courier or
within four (4) days after It Is disguiched by registersd sazil to the Party to which it is
required te ko sives or made:

In zase of RECYKAL:
RARINE TECHNOLOGIES PRIVATE LIMITED
Flat Mo.401, Janard-ana P23
mbin! Enciove, Sashloowli
Hyderabad, Telangzna - 300032

Phone: +9163932C1826

Emailt klignidrecy kal.cony
16.2. In case of the Other Party
17, Language
17.1. This Agraement |s made In the English language and will be executed two

counterparts each of which shall be sufficient evidence of the Agreement but all of which
indlvidually shall constitute one and the same instrument.
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IN WITNESS WHEREOF, the Parties have exccuted this Memorandurn of Understanding as of the
date first written above.

For Rapldue Technologl pPrivate Limitad For District Administration Uttarkashi

““G\ \\\‘NJ\. ‘\7,01:‘5 s

37
Rishabh Bhasin 3 ﬁa:!ﬁ::;:tot &
Director - Projects -~ DRS Sl;'. shl: .
WAL T it
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Annexure 1

Deposit Value & Categoty of products to be covered
1. Non-cssential Edible materlals packed with plastic, or plastic based materlal (MLP), glass, tin
wrapper/container
a. Category)- Rs 2 deposit on Chips, namkeen, chocolates, biscuits {all weights)
b. Category Il - Rs 10 deposit on Non-aleoholic Beverages {branded and non-branded
local)- {Cold drink, packaged water, soda, flavoured milk, Juices, splced milk
beverages, tea, coffee)
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Annexure 2
DRS Operational Flow

DRS is mandated by the district authority in the Gangotri Yatra Route & Yamunotri Yatra
Route

The area Is declared as Plastic Regulated Zane, where use of Plastic fs permitted only after
fulfilling certain conditions.

The complete list of category of applicable items is notified by the district on which DRS is
applicable,

All distributors selling mandated categorles purchase QR codes from District QR sale centres
operated by Recykal and they paste on product, all sale proceeds go to DRS Nodal account
Collection centres are opened in District through shops, valunteers, who get incentive {rom
Recykal to run the collection centre {Also called Deposit Refunt centres, through shops or
citizens — any citizen having storage space for 50 sq m and staying close to waste generator
agency like hotels, restaurants, shops can become authorised collection centre after due
validation).

- The collection of the material from shops to MRF at Yamunotri & Gangotri is managed by
existing staff of the DAU
Atfew places SHG staff can be utilised to run collection centre
The citizens and waste tollectors deposit empty containers with QR code at these centres
and get their refund. The MRF agency can also buy other non-DRS dry waste from the
citizens/shops at market rates and sell it on Recykal Marketplate further along with ORS
material to generate more revenue of the Refund centre,

Page 9of 13
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Annexure:3

Workplan

a. List of activitles, Timelines & Responsibllities

ot 1 bt e

No | Task Timeline Recykat District Administration |
I SRS S—— . luvarkasht |
“Allprojsetacthiies | .._.-_“J
1 Paperwork completlon and | 1Mar2023 ¥ 1Y i
MoU with District
Administration Uttarkashl | s —_— x
"2 | Interdepartmental “istweek 1Y :
distussions & meetings, i %
releasing of Notification, |
discussion on responsibility |
- of departments I O ORASy ST NEIN. e |
"3 | Stakeholder discussions | 37 & 4™ week Y Y |
Alignment of stakehalders i
Brands, Distributors & local :
sellers Shopkeepers, Hotels, :
Restaurants, Homestay on i
coordination and clear i
i instructions on tasks to be !
| ___ | carried put by each of them B e e e
3 | \dentification of project 37 & 4" week Provision of Provision of ground
team for project operations project manager | staff !
on ground & suppart staff . i
5 | Release of notification 4% week, before Y i
i Aprl - -— .
6 | Tachnological anhancements | 4" week to 6% !
Adding of Nodal bank week ‘
account to DRS platiorm .
7 | IECcarnpaigns. aviarzness 4% week Provide content Provide banners; —7
campaigns onwards ' anncuncements, prints
8 | taunch of project 8% week Zobs
onwards (4%
vieek of Aoril) i
80 | Registration of shops & [Dedicote teomof 2
¢itizens for becoming : | persons for each track
- collection cum refund centre | for registration i
ﬁ ;72%:24::::& QR Generation, | , identify oppropriote
printing, QR sole, | QR sale points on both
deposit in Nodol | tracks
% Tiociian - 8onk account il
: refund cantres Validation, Registrotion of i
resolving of citlzens/shopkeepersto |
issues, training of | become collection ]
shopkeepers for | centre, collectionof i
Page 10 of 13
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| i 4
S V. —  phone number |
"8d | Collection of materio) from | | | Staff of Nagar Pailika |
5 shops {refund centres and [ . ' | ot Gangotri and Jila :
! dropping to common | | Panchoyot at other
.\ colectionpointy '\ ____ . Pprojectlmston |
. Be | MRF centre ; | Sorting & baling  Provision of storage i
: ! i i stoff space, secured shed,
| ! | Plonning of flow | baling mochine & t
| of materiol and 1 electricity connection |
A T 3 : storage T —
"8 | Chonnelisation of waste from Lost weekof Lagistics From i
; MRF centre to recyclers ! Yatra | MRFcentre to | §
19 Reporting and Tracking | From the ¢ Can be actively ¢ i
{ | progress mechanism | starting of . tracked on : i
|| proiect ___patorm | i
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Annexure 4

Human resource requirement

a. Recykal Human Resource Deployment

Position Role No. | Locatlon
Project Lead Complete overseeing project progress, 1 Uttarkashi
conduct stakeholder meetings,
communication between different
stakeholders, solving project issues
Project executive Managing common coflection centre 1 Uttarkashi
Overseelng ground operations
Conducting trainings on requirement basis
Managing channelisation, coordination with
NP Uttarkashi ground team
Conducting surprise survey of city
Technology support Managing development requirement and tech | 2 Hyderabad/
enhancement raquizemsnts in the project Online
Maintenance of the app
b. DAU, Uttarkashi - Human resource requirement:
Position Role { No.  Locatlon
Nodal officer Overall project monitering, guidance and I ¢ Uttarkashl
support & facilitation at Sarkot i
Swachhta Karmi (from | Collection of DRS waste from shops and 12 Uttarkashi
existing staff) dropping to common collection centre
{Shared responsibility) | (Shared with non-DRS waste collection) {10 for
each track)
Sorting and bzling of material at common
collection centre
QR sale counters Sale of QR to distributors, 3 Dobata
deposit cash colieation in Nodal account
Shops compliance an be taken on shared respensibility basis 4 . 2oneachtrack
SUrVey persons ‘!

Scanned with CoPapnet R Tl
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Annexure 5
Infrastructure requlrement
Requirement Specifications Responsibility
MRF centre Covered and secured space of 2005q | DAV

m with electricity connection having
paling facility

Baling Machine (1) Automatic baling machine for making DAU
bales of the collected dry waste

Collection vehicle For collection of material from Refund | DAU
centres

Stay & Travel for Recykal Along with other project staff DAU

Project managers
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